FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptey Board of India (I.iquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF KASATA HOMETECIH
(INDIA) PRIVATE LIMITED

il PARTICULARS DETAILS |
No. |
I | Name of corporate debior KASATA HOMETECH (INDLA) |
| : FRIMATE LIMITED
2 Date of incorporation of corporate deblor 20/07:2009 .
3 E— : m [RoC-Mumbai '
" Authority under which corporate debeor is incorporated [
registered
4 L45202MH2009PTC 194229

Corporate ldentity Mo, ¢ Limited Liability Identification No.of

corporate debtor L) |
5 | i e i o ; Registered office; Shop Na.§ Casa |
Address of the registered ofTice and principal office (if any) of Bleticn Destinaiion: Architarse
corporate debtar Plot Mo.435, Sector 11, Chd Belapur,
MNavi Mumbai, Maharashtra 400614
In

Principal Office: Site office, Kalp
Mishag-11, Gotri Read. Vadodara,
Crujarat-390021

| fi Date of closure of tnsalvcrw}f Resolution Process 05.08.2022 [
Liguidation commencement date of corporate debror U5.08.2022 —I
8§ | Name and registration number of the insolveney professional JUGRAL SINGH BEDI

neting as lguidator IBBLIPA-(MIP-POOTF 1201 7-

i 18/11208 .
9 s DT e SR TR ISBA House 1250 Ground Floo
Address and e-mail of the liquidator, as registered wilh the Mukherjee Nagar Delni-110009 |
Board Email 1d: jbiijsba.in |

USBA House 1250 Ground oo
Mulcherjee Magar Delli-1 10004

| liquidator |Emall Tdd: ihEaha,in,
[ irpkeasata? 1@ gmail.cotn

0 Address and e-mail 1o be used for correspondence with the

[ | Last date for submission of claims 12.09.2022 (Hon'ble NCLT
pronounced order on (05 082022
however the Liguidator received the

rder copy un |3,08,2022)

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered
the commencement ol liguidation of the Kasata Hometech (India) Private Limited on
05,08.2022 under section 33 of the Code.

The stakeholders of Kasata Hometech (India) Private Limited arc hereby called upon 1o submit
their claims with proof on or before 12,09.2022, 10 the liquidator at the address mentioned
against item No. 10,

Fhe financial creditors shall submit their claims with proof by electronic 1

.:. "_ﬁ':,'._l t!;i} L‘hET
creditors may submit the claims with the prool in person, by post or by e et

el AN
e — IP-FC073Y/
Submission of false or misleading proof of claims shall attract penalties.\ £\ 2017-10/11208

Name and signature of liquidator : Jugraj Singh Bedi
Date and place: 1 17.08.2022
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RESEARCH DESIGNS & STANDARDS ORGANISATION, CUCKNOW™
E-Global tender (Global bid invitation) notice no. 01/2022

Executive Director/Stores on behalf of President of India invites Global tender
(Single Bid System) issued by this office as follows-

SN+Tender numbet Brief Dcscrrptltm—aﬂ'-‘(—
[T- 03225011A Throttle Actuator system | 1 Set

07/09/2022 [Wednesday]

‘For Tatest details of tender conditions and Corrigend
please visit IREPS website www.ireps.gov.in

Executive Director/Stores/RDSO/Lucknow

Issued In tender, IT any.

detel 8w Canara Bank

LS

ﬂiﬁhlrnlnh
STRESSED ASSET MA AGEMENT BRANCH : 2" Floor, Maker Tower, F Wing,
Cuffe Parade, Mumbai-400 005, Maharashtra. E- mall : chb15550@canarabank.com

N ‘e :
E-Auction Sale Notice for Sale of ImmnvahWnd Reconstruction of Financial Assets and

Enforcement of Security Interest Act, 2002 read with provision to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the Public in General and in particular to the Borrower(s) and Guarantor(s)
that the below described immovable properties mortgaged / charged to the Secured Creditor,
the Possession of which has been taken by the Authorized Officer of Canara Bank will be sold
on “As is where is’ “As is what is’, “Whatever There is" basis on 17.09.2022 for recovery of
< 4,39,41,04,636.66 (as on 31.07.2022 plus further interest and charges from 01.08.2022 till the date
of realization) due to Canara Bank, Stressed Asset Management Branch, Mumbai (Erstwhile
Syndicate Bank Kolhapur Branch) from M/s. Shree Kedarnath Sugar & Agro Products Ltd
having Registered Office at : Hotel Victor Palace “ E “ ward , Rukimini Nagar, 0ld Pune- Bangalore
Road, Kolhapur, Tal Karveer District Kolhapur-416005.

Description of the Property Reserve Price EarnestM? ey
Deposit

Al that part part and parcel of the Tand with sfructure thereon
including Machinery and equipments, Furniture and Fixtures of
the property in the name of “Hotel Victor Palace” on the Land
bearing City Survey. No. 2103/7+8A-4 'E' Ward, Rukmininagar,
0ld Pune-Bangalore. Road Kolhapur, Taluka Karveer, District
Kolhapur which is totally admeasuring 1270.7 sq. mtrs. Within N
the limits of Kolhapur Municipal Corporation, Kolhapur within the Ed 1,92,60,000/-
Registration District of Kolhapur sub Registration District Karveer 1{19,26,00,000/- (Rs. One
and District Kolhapur, MH. (Rs. Nineteen| Crtor$
Al the part and parcel of Land with structure thereon including| Crore Twenty |a||l:ﬁsy3i)‘(’:;
Machinery and equipments, Furniture and Fixtures of the property|SixLakhonly) "o 4
in the name of “Hotel Victor Palace” on the Land bearing City, Only)
Survey No. 2103/7+8/A-5, admeasuring 2234.8 Sq. mt. 'E' Ward,
Rukmininagar 0Old Pune-Bangalore. Road Kolhapur, Taluka
Karveer, District Kolhapur. Within the limits of Kolhapur Municipal
Corporation, Kolhapur within the Registration District of Kolhapur
Sub Registration District Karveer 1and District Kolhapur, MH.
he Earnest Money Deposit shall be deposited on or before 16.09.2022 up 0 5.00 p. m.

Details of EMD and other documents to be submitted to service provider on or before 16.09.2022
upto 5.00 p. m.

DATE AND TIME OF INSPECTION| 14.09.2022 between 11.00 a. m. to 2.00 p. m. (with prior appointment)

ate up To which documents can be deposited with Bank is 16.09.2022 up to 5:00 p. m.

For detailed terms and conditions of the sale, please refer the link “E-Auction” provided in Canara
Bank's website (www.canarabank.com) or may contact Shri. Pradeep Padman, Assistant
General Manager, Canara Bank (Mob. No. 7639236670) or Mr. Sanjeet Kumar, Officer (Mob.
No. : 8797860296) Canara Bank, Stressed Asset Management Branch, Mumbai e-mail id
: cb15550@canarabank.com during office hours on any working day; or the service provider
M/s. C1 India Pvt. Ltd., www.bankeauction.com, Udhyog Vihar, Phase-2, Gulf Petrochem
Building, Bldg. No. 301, Gurgaon, Haryana-122015 (Contact No. +91-1244302000, 20, 21, 22, 23,
24 Mr. Hareesh Gowda Mobile No. 9594597555 Email : Hareesh.gowda@clindia.com or Email :
support@bankeauctions.com).

sd/-
Authorised Officer,
Canara Bank, SAM Branch

Date :1708.2022
Place : Mumbai

KAMANI TUBES LTD

KAMANI CHAMEBERS, 32, RAMJIBHAIKAMANI MARG,
BALLARD ESTATE, MUMBAI, Mumbai City, MH-200038 IN

This notice s given at large to stakeholders, that the company had been
approached by the following mentioned shareholders with a request to issue
duplicate zhare cerificate and also imdenified company against any loss
af claim and also agreed to pay cosl including this addvertisemeant cost to
the company for completing the procass of issue of duplcate shares. If any
stakeholders has any cbjection regarding the same, can give in writing to the
registerad office of the company within 15 days of this addvertizement, after
completion of said perod the board will issue duplicate share certificabe to
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FOR KAMAMNI TUBES LTD.
Place : Mumbai Dr. KALPAMNA SARDJ
Date : 18,08 2022 Chairperson & Director

Industrial Estate, Selaqui - 248011, Dehradun (Uttarakhand)
Telefax - 0135-2698305, E-mail: cap.dun@gmail.com
Website www.capukK.in

e-Tender Notice No 06/CAP/2022-23

e-tenders are invited from the Manufacturers for the
supply, installation and commissioning of Mobile
Distillation Unit-1 No. (5 Qtl, 2000 L capacity) to be
fitted on Truck Chassis. The terms and Conditions of
tender document along with other information can be
downloaded from e-tendering website of Uttarakhand
Government www.uktenders.gov.in from 19th Aug.,
2022 to 02nd Sept, 2022. The cost of tender is Rs.
1180/- including GST. EMD is Rs. 70,000/- (Rupees

Seventy thousand only). The tender can only be|

applied through e-tendering procedure on the
website www.uktenders.gov.in. The last date of
applying and submission of tender is 02™ Sept, 2022.

Director

LI MITERD

ﬂTﬁmCESC

NOTICE INVITING E-TENDER
An e- tender is invited by Executive Direclor, Power Marketing,
CESC Ltd having registered office at CESC Hosue, Chowringhee
Square, Kolkata-700001 for purchase of power on Short Term
basis for Sep-22 as per Ministry of Power (MOP), GOI guidelines
dated 30.03.2016 and amendments thereof, The tender
published on DEEP portal on 17.08.22.
Request for Proposal (RFP) will be available on
www.mstcecommerce.com and www.cesc.co.in
The bids are to ba submitted electronically through DEEP Portal
of MSTC.

FORM B

PUBLIC ANNMOUNCEMENT
[Regquiafion 12 af the Insolvensy and Benkropficy Soand of Imdia
[Liundadion Process) Reguianons, 2016

T T T T T e i

FOR THE ATTENTION OF THE STAKEHOLDERS OF KASATA HOMETECH {INDLA| PRIVATE LIMITED

2K  PARTICULARS DETAILS
1. {Name of corporsia dabbar KASATA HOMETECH (INDIA} PRIVATE LIMITED
2. D of moorgoration o corporats debior_| 200772008 _
3. Agtharity undar which canporaba debieris | RoC-Mumbai
incamaraled | regsbenad
4, |Corparate ihentfy Mo, § Leniled Liabiity | USSD0ZMHZO0SPTC 194229

Elenlifscation No. of eoiparale detilor

5. laddress of the reglistered offce and

Registered office: Shop Mo.5 Casa Blenca
principal affice {f any) of corporale debsar

Drestination Archieciure Plol No.45, Saclor 19, Chd
Belepur, Mawi Mumnbai. Maharashire 400674 In

Princapal Officec Sile offica, Balp Mshag-l, Golri
Faad, Vadodara, Gujaral- 1580021

B, |Date of gasure of Ingodvency Reseluticn | 0508 2022
|Process
7. |Liquidatian commencement date of 1508202
corparale debdor
8. {Mame and registration number of the JUGRA] SINGH BED

incoheency profassongl acting as bquidstor] [BEVIPA-O01IP-POOTI2017-1811204

9, | Address and e-mall of the Gouidator, JEBEA Howse 1250 Ground Floar Mushenes Nagar
a5 registered with the Beand Del-10009  Emall 1d: jbE{sba.ln

A0, | Address and e-mall to be used for JSBA Hoise, 1250 Ground Floor Mukhense Naoar
comespandance with the Soquidatar Dehi-110008
Email |d: jbi@Ejsba.in, irp.kasatad!@gmail.com

14. |Last date for submission of claims 12.09.2022 {Hon'nle MCLT pronownced order an
(1506 2022 however tha Liquidator recesved the ondar

copyan 1308 2022

Careers

Mational Institute of Technology, Uttarakhand
|AR Autanamaus Body undes tha Binisiry of Edscal

Gt ITI, Srinagar, Dist: Pau

mikuhk. #cin, Emni

Tamgporary Lampus Gartvaal, Litarakhand:24

mikrkre

NOTIFICATION

Instibute invibes onlinelofling application|s] from the slgble candidaies for the filimg up of Soliowing
Teaching'™on-Teaching poshs) and admissions in Ph, DM Tech

Webaiie www Crulbrmenicel|Irgrrmil Cor

Givil, Compaitsr Science, Ekecincal
Electronics Mechancal Chemistry
Advt, No BI2022: Professor post]{s): Humanities and Sociad Sciences

Mamemalics and PRyeics- 85 P v@aiancy
mmerlioresd i delnilsd adearlimernel

Bgivi. No.TrI0Z2; Officens posd[s); Ragisirer, Dy Regisirar, Assislan] Libranan. Exscutive Enginess
(G, Miehical OMoar

Mdvt. NolrE0EE: Mon-Toaching posiis]: Supedrenden], SAS Assmianl Junicd Engeree
{EnvilElmcirical), Technical Assistant, Slencgraphar, Junior Assistent, Technician snd Office
i fmrdang

Advi, Mo 2023 PhO. (for odd semester 20231, Tech admission |seil-sponsored category)
Thia apploants may oaled I Wnallie webieds www AlliacIR M e deleis o slucalanal
qualication, axpeience, e wnd losl dale o submission o onlins oM applicaion end ol
tarma & conditicns for tha Rling wp of appliceBon(s) for the above posbis) snd somisscns. Ay
sdderdumicorigandum shall be posled only on the nelilule webedes. Applcanis‘moumbenis se
reg s ind B wiail tha Inaliuie sabalibs rogilary

Motice |5 hereby glven that te National Company Law Tribunal, Mumtal Bench has ordened the
commencement of liquidation of the Kasata Hometech (indial Private Limited on (05082022
unger section 33 of the Code.

The stakeholders of Kasata Hometech (Indig) Private Limited are hereby called upon to submit
their ciaims with proof on or before 12082022, to the liquidator at the address mentoned
againsd item o 10

The financial craditars shall submat their claims with prood by electronic meens anty. Al other
craditors may submif the claims with the proof in persan, by post or by elecinanic means,
Submission of false ormisteading proaf of claims shall afirect penalfies.

Mame and signature of liguidator :
Jugraj Singh Bedi

Place ; Delhi
Diate - 17.08.2022

Dads: 10082022 Vo Regiwtrar
THE BOMBAY ST PAUL SOCIETY' S
- 3T PAULS INSTITUTE OF COMMUNICATION
| EDUCATION FOR WOMEN
5t Paul Media Complex, 24th Road TPS 3, Bandra (W), Mumbal - 400 050
MINORITY
UN-AIDED
5 i Total No, |
Sr.No! Cadre Subject Of Posts | Catego
Assistant | Bachelor of Arts in Multimedia and 02 | 02 -
| Profassor | Mass Communication [EAMMC‘I QOPEN
The abowe posts are open to all, howaser candidates from an oy can appdy for the post.
Resarvation for women will be as per University Circular No. EI MET4M988 dated 10th

March, 1996, 4% reservalion shall ba for the %arsuns with  disabilty as per Univarsity
Circular No. Special CelllCC2019-20005 dated 05th July, 2093

Candidates hawrg:g knowledge of Marathi will be prefemead

"Cuakfication, Pay Scales and other reguirament are as EJESEHIJEIH by the UGC
Mobificabion dated 18th July, 2018, Government of Maharashtra Resolution Mo. Misc-
BT RS6MBUN-T, daled Bth  March, 2019 and Universily circular Mo,
TAASHCT)ICDY 2018-19/1241, dated Z8th March, 2012 and revised from time botime”

The Govemmend Resolution & Circular are available on the webste mu.ac.in

Applicants who are already employed must send their application through proper
channel. Applicants are required bo acoound for breaks, If any in their academic caraer,
Apphcation with Tull details should reach the SECRETARY, THE BOMBAY ST PAUL
SOCIETY'S 8T PAULS INSTITUTE OF COMMUMICATION EDUCATION FOR
WOMEN, 5t. Paul Media Complex, 24th Road, TPS 3, Bandra (W), Mumbai -400 050.

RRIL Limited

Cln: L7 21MH1 951 PLCZST TS
Regd, Off. A-325, Harl Om Plaza, M.G. Road, Near Omiareshwar Temple,
Borivak (East), Mumbal-400066
Ph Mo, 22-2805%3644 | email: oficej@milimited.com  websia; weammlimitzd.com

NOTICE TO THE 31ST ANNUAL GENERAL MEETING TO BE HELD THROUGH
VIDEO CONFERENCING / OTHER AUDIO - VISUAL MEANS

MOTICE iz hereby given that the Thirty First Annual General Meeling (AGM) of the
Comgany will be held cn Wednesday, September 14, 2022 at 12.30 pom. 15T through
Vidao conferencing ("VC"} Other Audio Visual Means ("0AVM®) to transact the business,
as satout in the Notice of the AGM which is being circulated for convaning the AGM.
Inview ofthe continuing COVID-19 pandemic, the Minisiry of Comporate Affasrs (MCA) has
vide ils General Circulars no. 1472020 dated Apnl 08, 2020, Circular Mo, 1712020 dated
April 13, 2020, Circular No. 2062020 dated May 05, 2020 and Circular No. 212022 dated
May 05, 2022 read with Securities and Exchange Board of India [SEBI Circular Mo.
SEBIHO/CFD! CMD1/ICIR/P/2020/T9 dated May 12, 2020 and Circular Mo
SEBIHOCFIVCMD2! CIRIP/20Z2/82 dated May 13, 2022 and all other relevan! circulars
issued from bme fo time in relabon to clanfication on passing of resolubons and
clarification on holding of AGM through VC or QAWM [collectively referred to as
"Circulars”) permitted the holding of AGM throwgh YT or OAVM, without the physical
presence of the members ata common venue. In compliance with these Circulars and the
ralevant provisions of the Companies Act, 2013, the AGM of the Company will be heid
through VC/OAVM

In accordance with the aforesaid Circulars, the Molice of the AGM along with the Annwal
Repaort of 2021-22 is being sent by slectronic mode only 1o those Members whose e-maid
addresses are registered with the Company/Depositones. The Annual Reporl 2021-22
will alzo be available on the website of the Compamy at www.rrillimited.com, BSE Limited
at www.bseindsa.com and NSDL at https: fwww.evoting.nsdl_com. Mambers can attend
and participata in the AGM thraugh the VC/OAVM facility only and their attendance shall
be counted for the purpose of determining the quorum under section 103 of the
Companies Act, 2013, The instructions for joining the AGM are provided in the Notice of
the AGM.

The 31stAGM of the Members of RRIL Limited will be held on Wednesday, September 14,
2022 at 12.30 pm. throwgh VC/OAYM facility provided by the Mational Securitias
Deposilories Limitad "NSDL™ o transact the businesses as set oul @ tha Notice
carvening the AGM.

Members holding shares in demat form and who have not vet registerad their emal
addresses are requesied to regester their email address and mobile numbers with their
Depository Participanis, Members who are holding shares in phiysical form are requested
to contact our Registrar, Purva Sharegistry (India) Private Limited at
supportEpurvashare. com.

The Company & pleased lo provide remote e-voling facility ("remate e-voling”) of NSDL 1o
all its Meambers fo cast their vodas an all the resolutions set aut in the Molice of the AGM
Additionally, the Company shall also provide the facility of voting through remole e-voting
betore the AGM! e-voting during the Meeting will be provided in the Mofice of the AGM. The
login credentials for participating in the AGM through VC, remate e-voling and e-voting
during the AGM session will be sent to ragistered email address of the mambers. Detailed
procadura for joining the AGM and remale e-valing/e-voling 15 provided in the Notice of
HstAGM

For RRIL Limited

Sd/-

Place: Mumbai Sanjay R Vishwakarma
Date: 17.08.2022 Company Secretary

E-AUCTION — SALE NOTICE

GLOABTEL CONVERGENCE LIMITED (IN LIQUIDATION)
Reqgistered Office : Office No. 8, First Floor, Apollo House,
Haji Kasam Building, 84, Mumbai Samachar Marg, Fort, Mumbai - 400001
CIN : U72900MHZ000PLC128007

Maotice is hereby given to the Igul:w]u: in general under the Insalvency and Bankruptcy
Code, 2016 ("Code™) and Regulations thereunder, that the process of sale of
Ginabtel Convergence Limited = (in lquidation) (*Corporate Debtor”) as a GOING
COMCERN is being offered as per requlation 32 (g) read with regulation 324 and 334))
of the Insodvency and Bankruptcy Board of India éli uidation process) Regulations,
2016 by the liquidator apgointed by the Hon'ble NCLT, Mumbal Bench vide order C.P
#Egﬁ? E[rnﬂEcI]_ifEmE dated 21.02.2022 under the Code.

» bidding shall fake place through onling e-auction service provider Right2Voie
Infotech Private Limited at hitps://right2vols.in‘eauction/

Reserve Price| Earnest Money Deposit
DETAILS OF ASSETS (Rs.InLakns)|  (Rs. In Lakhs)
odle of Corporate Debtor as a going 150 15
COncenm

5th September, 2022 from
Date and Time of Auclion 12:00 pm o 02:00 pm

Lasi date for Submission of EQI & EMD | 2nd September, 2022 before 5:00pm

On or before 30th August, 2022
from 11:00 am to 5:00 pm

Inspection Date & Time

IMPORTANT NOTES:

1) E-Auction will be held for sale of the Corporate Debtor as a "GOING CONCERM"
on "AS IS WHERE I5 BASIS”,"AS IS WHATIS BASIS”, "WHATEVER THERE IS BASIS”
and “NO RECOURSE BASIS" without any representation, warranty or indemnity and
will be conducted “onling®,

2) Interested applicants may refer to the Complete E-Auction Information Process
Document containing defails of terms and condifions of the E-Auction and other
detais of the properties which ane uploaded at the website Le, https.//nght2vote. in‘eauction/
or shall be availabla on sending requeest at vijayplulla@radiffmail. com

3)The Liguidator has right to cancel or extend or modify any terms of E-auction at
anytime. The Liguidator has the right to reject any bid without assigning any
Measons,

4) Contact person on behalf of liquidator : Mr. Aditya Sharma (9924450679)

Vijay P Lulla

Liquidator — Gioabtel Convergence Limited

Reg No: [BBIIPA-001/IP-PO0323/2017-18/10593

Address: 2038, Arcadia Building, NGPA Mang, Nariman Point, Mumbai -
Email 1D: vijayplulla@rediffmail.com = Contacl Mo: 9520279859

400021

Date: 18th August, 2022 | Place: Mumbai

FORM B
PUBLIC ANNOUNGEMENT
iRegulation 12 of the Insolvency and Bankrupicy (Liguidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
MANSI INTERNATIONAL PRIVATE LIMITED

1. | Name of corporate debtor MANS! INTERNATIONAL PRIVATE LIMITED!
2. | Date of incorporation of corporate |4 enay
df‘“_'”m 16/03/2012
3. | Authority undar which corporata M
debtor is incorporated) registered HEGITR oF COMPAN S, ML B
4, | Corporate Identity Mo,/
Limited Liability Identification DS 10IMH2012PTC228298
No. of corparate debtor
5. | Address of the registerad office F-3, APMC Market- |, Phase-ll, Vashi,

and principle office (if any) of

| [corporale deblor

6. | Date of closere of insolvancy
resolution process

.| Liguidation commencemant date
of corporata dabtor

3, [ Name and registration number of
the insolvency professional achng
a5 liquidator

Mavi Mumbai, Mumbai city,
Maharashira -400073, India.

0E/04/2020

==

08/08/2022 (RECEIVED ON 16/08/2022)

Name: Vijay Pitamber Lulla
Registration Number:
IBBLIPA-QD1,P-POO0E2 3201 7-2018/100593)

Address: 201, Satchitanand Bullding,

2nd Fioor, 12th Road Khar, Mumba,
Maharashtra-400052

E-Mail- vijaypluliaizradifimail com

10.| Address and e-mail to be used for | Corporate Office: 203-B, Arcadia Building, |
correspondence with the liguidator | NCPA Marg, Nariman Point-400021
E-mail-vijayplulla@@redifimail.com

Contact Number: 9920279899

11,| Last date for submission of claims | 15,/09/2022

9. | Address and e-mail of the
liquidator, as reqistarad with the
Board

Motice is hereby given that the Hon'e National Company Law Tribunal, Mumbai
has ordered the commencement of Liguidation of the MANSI INTERNATIONAL
PRIVATE LIMITED on 08/08/2022 (Received on 16/08/2022). The stakehobders of
MANSIINTERNATIONAL PRIVATE LIMITED are hereby called upos 1o submit a proof
of their claims, on or before 15092022, 1o the liguidaior at the address mentioned
againstitern 10, Tha tinancial creditors shall submit theer proot of claims by electromic
means only. All other stakeholders may submit the proof of claims In person, by
post or by electronic means, Submission of false or misleading proofs of claim shall
attract penalfies.
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Amal Ltd

310 B, Veer Savarkar Marg, Dadar (West). Mumbai 400028, Maharashira, India
seceamalcoin | (+91 22} 82550700 | www.amal.co.in
CiN: L24100MH1474PLEO1 7504

MOTICE

NOTICE is hersby given thal the 287 Annual General Meeting (AGM) of the Members of
the Comgany will be held on Thursday, September 08, 2022 &t 10:30 am through video
confarancing | other audio visual means (VC), in accordance with applicable provisions
al the Cormpanies Act, 2013 and in compliance with the procedure prescribed in cireular
rumber 20/2020 dabed May 06, 2020 read with cirouar number 22022 daed May 05, 2022,
imsued by the Ministry of Corporate Affairs and circular nuenber SEBVHOYCFOVC MDA !
CIRP202057 dated May 12, 2020, read with circular number SEBIHOY DDHSPCIRY
2022000683 daked May 13, 2022, issuad by the Secunes and Exchange Board of India.

The Annual Report including Motice of the AGE which inchsdes the process and manner
af attending the Arnual General Meeting through WG and e-voting and other documents
wierg a-mailed on Auguest 16, 2022 to all the Members whose e-mail addresses are
resgesbenesd with the Company | Depostory Participams and can be downlcaded from the
follewing website links: hittps:Awww amal.co infinvestorsinformation-for-stakehoiders!
annual-repartsy

The Compary is pleased o provide to the Members the facility to eercese their ight o vola
pricr o AGKM and durng AGM by elecironic means and the business may be transacted
throausgh remede e-voting senvices provided by Central Deposiiony Services (India) Ltd,
Remote a-woting will commence on September (5, 2022 at 08:00 am and will end on
Seplarmbar 07, 2022 at 05300 prm. The Members hoiding sharas on Friday, September 02,
2022 (cut-0N date] will e erihed 1o @ercise thedr waling aghlts through rermobe e-voling,
The remate e-voting will not be allowed beyond its end time, The Members exercising o
vizie through remots e-voting can atend the AGM but will not b= allowed to vote again
churirig the AGM. Onhy the Members who hava nol cast thair voles through remole e-voling
may cast thair voles during the AGM by attending the AGM Birough VG, Any person, who
becomes a Memiser after the dispatch of notice and holding shares as an the cut-off dake,
may obtain the login details | sequence number by sending a request af sec® amal.co.in

In case of queres or issuss regarding e-voling or attending the meating threugh VG,
please contact Mr Ankit Mankedi, Company Secratary, Amal Lid on E-mall address:
sec®amal.co.in.

For Amal Lid
[Anki Mankodi)

Auuest 17, 2022 Compary Secretary

THE INDIAN LINK CHAIN MANUFACTURERS LIMITED

Regisler office: Sonawala Bldg 59, 2nd Fleor Samachar Marg, Mumbai-400023.
CIN: L28920MH1956PLC0098E2 Telephone No.: 022-22661013
Email: inlinch@hotmail.com Website: woowinlich.com

Mr. Vijay Pitamber Ludia | Date: 1808/°2022 | Place: Mumbai

|==55. The Standard Batteries Limited

(CIN Me.: LE5I90MH1945PLL004452)

IIMA INVITES APPLICATIONS FOR PROFESSORIAL CHAIR IN HEALTHCARE

DR. LAL PATHLABS CHAIR IN HEALTHCARE

IM Ahmedabad places high value on research and inter-disciplinary contributions in several priority
sectors via specific, purpose-driven thrust groups, areas and research centres. [IMA welcomes
applications from candidates with distinguished records of research, teaching, and impact on practice
and policy for the Professorial Chair position, at Professor, Associate Professor or Assistant Professor

levels with a focus on Healthcare Management

Professor / Assistant Professor levels) of teaching/research/industry experience.

m

Please apply by: September 17, 2022

IIMA : Educating & Nurturing leaders of Institutions and Entrepreneurial Organizations

fi-nanci“.ep. .in

within 15 days from the date of publication of thes advertisament, 8d,-
Thig iz University approved advertsement. Secretary
TE I INDIAMN INSTITUTE OF MANAGEMENT AHMEDABAD

Doctorate in Management or allied feld wath a successful track record of research and publications in
the field of Healthcare Management and a minimum 12 /6 / 3 years after Ph.D. {for Professor / Associate

As valued members of IMA, Faculty Chair is expected to contribute in scholarly activities such as
producing high-quality research, showing exceptional commitment to teaching, engaging in dialogue
with practice and policy, and being proactive members of the community. At Professor level, candidates
will be evaluated on their calibre and demonstrated excellence in their field of specialization, while
at Associate/ Assistant Professor level, candidates will be evaleated on the potential to demonstrate
excellence in the future.

For inguiries or, to apply, please contact dean-fac@iima.ac.in

About IIMA: Recognized as India’s top management school and one of the best business schools in the
world, IIMA educates outstanding students. The Institute’s strengths include a reputation bullt aver six
decades of excellence and meritocracy, commitied and talented faculty, loyal officers and staff, goodwill
of recruiters, ghobal diaspora of alumni in positions of responsibility, and an iconic campus.

Regd. Off.: Rustom Coun Bidg.. Opp. Podar
Hogpilal, Or. Annia Basant Foad.
Worll, Mumbal, Maharashira, India-400 030
Tal. Ho: 022 24581 4564
E-Mail; standardbatienss_ 123 &yahoo, oo n;
Webgite: wew standardbattenes.coin

CORRIGENDUM

This is with respect to the Financial
Results for the quarter ended June,
2022 published in Financial
Express on August 13, 2022. The
heading stands corrected to
"Extract of Un-audited Financial
Results” instead of “Extract of
Audited Financial Results".

For
Advertising in
TENDER PAGES

Contact

JITENDRA PATIL
Mobile No.:
9029012015

Landline No.:
67440215

FORM A

PUBLIC ANNOUNCEMENT

{Under Reguistion & af tha insalvancy and Barknipdey Board of ndfa
{Isodvency Rasalution Process for Comparale Persans] Regulabans, 0T

| FOR THE ATTENTION OF THE CREDITORS OF EMIRERR| STEEL MANUFACTURER PRIVATE LIMITED

BN PARTICULARS DETAILS

{ 1. [Mame of coeparale dabdar EMIRERRI STEEL MANUFACTURER PRIVATE LIMITED
§ 2. |Date of Incorporatan of corporate debtor - | 21,09.2017

|i 3, [Autharity undar which carporate dabloris | RoC-Mumbai

i ndarparabed | regiEtend

| 4. [Corparale Kenlity Na, 7/ Limiled Liabdily | UT4580MH20MTPTC295304

Kenlilicalion No. of comporale dedilor

5. |Address of the reglstered office and
pnrecipal office {if any) of comparale debier

Office 23 Ard Flaor, Anand Bhavan, Shahid Shagat
Singh Rinad, Hotel Arubhav Bar & Restaurant Fort
Mumbai Mumbai City MH 400001 1M

Date af ander - 10.08, 2022
Order Received - 16,08, 2022

G. |Insolventy commencamant dabe m
respect of corporate debbar

7. |Estimated dabe of diocure of msalwancy

120212023 (180 days from the commencement of
resabulion process

CIRF)

Mr. Suresh Chandra

{ B. |Name and regisiration number of the
IBELIPA-DTAP- FIZ15=1I1'EIII1HII'2|] 12471

nzafvancy profassional acling as intesim
ressolulion prafessional

9. |address and e-mail af the iberim resalution | 501, Rubry 15k, Royal Palms, Aarey Milk Colny,
professcnal, as registered with the Board | Goregaon (East), Mumbal - £00 065,
Email 1D : suresh jenaSiigrmall com

10. | Addresz and a-mail to be used for A01-302, Poanam F"H:Iﬂ Nl b Himachat E-nl.lul:.r
carespandancs with ha inlenm resalilion Opposile New india GI:II:-H:.' Andhen Wesl, Mumisal,
pralessional Clarn o be submited o his | Maharashies | 400058

emal I0 Email ID: cirp.emirerrifomail.com

%11. Last date lor susimission af claimes 0,08 2022

12, |Classes af creditors, ¥ any, under clausa | NA
{b} of sub-secion (G4 of saclion 21,
ascerlained by the inferim reschaion
| |prafessicnal

13, |Mames of Insolvency Prodessionals dentifed | A
{0 act a5 Asthonsed Represersatie of
craditars in & class (Thee names for
aach cass)

14. |{aIRelewant Forms and
ib|Details of authorizad renresantatives
ana gvalsble &%

Wi'ed link; hitps-!fiobi gov inhomeddavmioads
Phyzical Addrass: WA

Nofice is hereby given that the National Company Law Tribunal has orgered the commencement
of a corparale insalvency resalulion process of the EMIRERRI STEEL MANUFACTURER
PRIVATE LIMITED on 10,08, 2022

The creditars of EMIRERRI STEEL MANUFACTURER PRIVATE LIMITED are haraby called
upon 1o submit thelr daims with prool on or before 300062022 to the interm resolution
professiongl 8t the address mentioned egainst entry Ne, 10,

The fingncal creditars shall submil their claims wilh prood by electronic means anby. A¥ olher
craditors may subsmel the claims with proad in person, by postor by electonic maans.

Afnancial creditor belenging to a class, asisted againstthe entry No, 12, shall indicate its choice
of authorised representalive from among the three insolvency professionals listed agamst entry
No.13 1o acl a5 authorised represemtative of the class [specify class] in Foem CA.

Submission of false or misleading proofs of claim shall attract penalties.

HName and Signature of Interim Resolution Profeszional
Mr. Suresh Chandra Jena

Place : Mumbai Date of AFA: 16-Mar-22 to 15-Mar-23

Date : 16.08.2022

NOTICE OF 64TH ANNUAL GENERAL MEETING,
REMOTE E-VOTING INFORMATION AND BOOK CLOSURE

Notice is hereby given that the 64" Annual General Meeting (“AGM") of members of
The Indian Link Chain Manufacturers Limited will be hetd on Monday, 12° September,
2022, at 03.30 PM. |5T through Video Conferencing (“VC") / Other Audio-Visual
Means (“0AVM"), totransact business as contained in tha notice of the meeting

In compliance with applicabla laves and various circukars issued by Binistry of Corporate
Affairs (MCA) circulars dated April B, 2020, April 13, 2020, January 13, 2021, Decembar
14, 2021 and May 5, 2022 (collectivedy refarred to as “MCA Circulars™), the 647 AGM
shall be held through VG / OAYM, without the physical presence of the Members at a
commaon vanue, in compliance with the atoresaid MCA Cireulars and SEBI Circulars,
Motice of the AGM along with the Annual Report 2021-22 has been dispatchad through
glectronic mode 1o those Members whosa emall addresses are registared with the
Company/ Depositories. Members are requested 1o refer the AGM notice for the process
of registration of email addresses of the Members whose email addrass 5 not
ragistered and read the instructions for accessing and participating at the 64 AGM
through VC/ DAVM.

The notice of 64" AGM and annual report for the financial year 2021-22 are available
on the compamy’s website i.e. wwwinlinch.com and can be accessad on the website
of the Stock Exchange i_e. BSE Limited {wnw. bseindia.com).

The Company is providing e-voting facility, pursuant to Section 108 of the
Companies Act, 2013 and rules made thereunder for fransacting all the business
iterns as mentioned in the Notice of 64" Annual General Meeting of the Company.

The Company has entered into an agreement with Central Depository Services

{India) Limited (COSL) for facilitating remote e-vating for AGM. In case you have

fqueries or issues regarding e-voting, you may refer the Frequently Asked Questions

(“FAQs™) and e-voting manual available at www.evotingindia.com, under help

seciion or write an email to helpdesk.evoting@cdslindia.com or contact Mr. Rakesh

Dakvi (0:22-23058542/43).

Allthe members are hereby inlormed that:

1. The e-woting period begins on, September 079, 2022 (09.00a.m. 5T} and ends on
September 11, 2022 (5.00 p.m. IST). The e-vating maduke shall be disabled by
COSL for vating thereafter.

2. E-voting shall not be allowed beyond the aforementioned date and time. Once the
vote on resolution is cast electronically by the Mamber, the member shall not be
able to change it subsequently.

3. Members hokding shares as on cut-off dafe of September 05, 2022 may cast their
vote electronically (e-vioting) on all the businesses to be transacted at the 64th
AGM throwgh e-voting facility.

4. Members who have acquired shares afer the dispatch of the Annual Report and
before the book closure may approach the Company for isseance of the Usar 1D
and Password for exercising their right to wote by electronic means.

In case such Member{s) has not updated the respective PAN with the Company/
Depository Participant, the member may approach the Company/RTA as per
details providad in Note np. 13 and 14 of the Motice of AGM.

5. The procedurs for e-voting during the AGM is same as the instructions mentionad
far remote e-voting during e-voting period before the AGM date. The facility for
voling through electronic voting system be made available at the AGM and the
members atfending the AGW through VGOAWM, who have not already cast their
vote by remote e-vating, may exercise their right to vote at the &GM through E-
Voting, The Company has entered info an agreament with Gentral Depository
Services (India) Limited (CDSL) for facilitating remate e-vating for AGM. Only
those shareholders, who are present in the AGM through VC/0AVM facility and
have not casted their vote on the Resolutions through remote e-Voting and are
otherwise not barred from doing so, shall be efigible to vote through e-Voting
system availabke during the AGM. If any Votes are cast by the shareholders
through the e-voling available during the AGM and if the same shareholders have
not participated in the maeting through VC/OAVM facility , then the volas cast by
such shareholdars shall be considerad invalid as the facility of a-vating during
the meeting 15 available only to the shareholders attending the mesting.

Shargholders who have voted through Remote a-Voting will be eligible to attend
the AGM. However, they will not be eligible to vote at the AGM

6. All the resolutions (1.e. Ordinary Businesses) as get out in the Notice shall be
transacted through electronic voting means only

In case the members have ANy queries or iIssues regarding e-voling, the members
may refer the Frequenthy Asked Questions (“FAQS") and e-voting manual available at
www evotingindia.com, under help section or write an email 1o
helpdesk evoting@cdslindia.com or contact Mr. Rakesh Dalvi (022-23058542/43).
It is further notified that pursuant 1o Section 91 of the Companies Acl, 2013,
Regulation 42 of LODR the Register of Members and Share Transler Registers of the
Company shall remain closed 06" September, 2022 to 127 September, 2022 {both
days inclusnve) for the purpose of Annual General Meeting of the company.

By order of the Board
For THE INDIAN LINK CHAIN MANUFACTURERS LIMITED

Sd/-
Sudhir Nevalia
Managing Director

Date: 17.08.2022
Place: Mumbai
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PUBLIC NOTICE

Notice is given on behalf of my client MR,
SAAD SHAKEEL AHMED SHAIKH
(hereinafter referred to as 'my client). My
client states that my client is holding on
ownership basis, Flat No.A/808, Amtulla A
& B C.H.S. Ltd., Arab Lane, Grant Road,
Mumbai-400 008 (hereinafter referred to as,
the “said Flat No.A/808”).
My client would like to inform to the General
Public that out of the title documents of the
said Flat No.A/808, my client has lost and/or|
misplaced Original Registered Agreement
dated 05/05/2005 entered into between
Everest Home Constructions India Pvt. Ltd. &
Amirli Abdul Karim J. Bux, registered under|
Serial No.4417/2005 (hereinafter referred to
as “the said lost/misplaced document”) and
inspite of all his efforts to trace the said
lost/misplaced document, my client is not
able to trace the same. My client state that he
has not obtained/taken any loan against the
said Flat No.A/808. My client has also lodge|
the missing complaint in Naagpada Police
Station at Mumbai, for the same in the
register of missing items at Sr.N0.08/2022 on
28/07/2022.
Therefore if any person/s who finds the said
lost and/or misplaced document in respect of
the said Flat No. A/808, is requested to return
the same to me at my address at 16, 1st
Floor, Kaduji Mansion, Near Paramount
Tower, Sahakar Road, Jogeshwari (West),
Mumbai - 400 102 or if, any person having
any claimin the above said Flat No. A/808, by
way of purchase, mortgage, Exchange,
charge, gift, inheritance, lease, tenancy, sub-|
tenancy, lien, license and/or in any other
manner howsoever, are hereby requested to
make the same known in writing to me at my
above mentioned address within 15 days
from the publication of this notice and after
the expiry of 15 days the claim or claims in
respect of the said Flat No. A/808 if any, of
such person or persons will be considered to
have been waived and/or abandoned.
Place: Mumbai
Date: 18/08/2022

Sd/-

AKBAR HUSSAIN PINDHARA
ADVOCATE
Mobile No.9920665598
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PUBLIC NOTICE

Shri Jafar B Lalani and Riyaz B
Lalani Member/ Owner of Flat No.
402 Address Shalibhadra Gram No.
1 CHS LTD., Octroi Naka No. 07,
Kashimira, Near Ashoka Hospital,
Mira Bhayander Road, Mira Road
(East), Thane 401107 & Holding
Share Certificate No. 25 Distinctive
Nos. 121 to 125 Which has been
reported lost/ misplaced. If anyone
having any claim/ objection should
contact to The Society Secretary
within 15 days. Thereafter no claim
will be considered society will
proceed for issue of Duplicate Share

Certificate. )
For Shalibhadra Gram

Building No.1 CHS Ltd.,
Sd/- Hon. Secretary

PUBLIC NOTICE

Notice is hereby given that Mr. Mohan
Krishnamurty Rao was the co-owner
of Flat No. 901 in Spectra Co-
operative Housing Society Ltd.,
Prathamesh Complex, Veera Desai
Road, Andheri (W), Mumbai 400053
(hereinafter referred as the 'said flat'),
expired on 09/01/2020 without making
a nomination for his 50% share, title,
interest, and rights in respect of the
“said flat'.

Any person having objection or claim
by way of sale, exchange, mortgage,
charge, gift, trust, maintenance,
inheritance, possession, lease, lien,
tenancy, license, easement, or
otherwise, etc. of whatsoever nature
concerning 50% share in respect of
the ‘said flat' are requested to make
the same known in writing along with
copies of supporting documents in
respect of their objection/claim to the
undersigned, within 14 days from the
date of publication of this notice, failing
which, the objection/claim of such
person/s will be deemed to have been
waived and/or abandoned and the
said flat's 50% share will be
transferred in the name of the
applicant Mr. Kiran Mohan Rao. The
society office time is 11.00 am to
1.00 pm.

Dated this 18/08/2022

For Spectra Co-operative
Housing Society Ltd.

I, Manjot Singh Son of Mr. Gurmeet
Singh, R/o. 199, 5th Floor, Landscape
Building, Sher - E - Punjab Society,
Mahakali Caves Road, Andheri (East),
Mumbai - 400093, do hereby solemnly
affirm and declare that in my
Statement of Marks and Pass
Certificate of ICSE New Delhi For
10th and Statement of Marks and
Pass Certificate of Maharashtra
Board For 12th, by mistake mentioned
/bears the name of my Father as
Rajpal Singh, and |, further State that
my Father’s correct name is Gurmeet
Singh, Vide Court Affidavit No. 16AA
429892, Dated : 17/08/2022, for all
future purpose.

=5 i e dediw fafies

HRSRIT: TeTe, YR R 0TI R BYTITeRTTo08 842
3. ot 5ie NS, AT, HaE, AENTE,
YRA-800 030, Cefl.: 02 W19 RYE]
e standardbatteries_123@yahoo.co.in
JqaTge: www.standardbatteries.co.in

HiEtECY
& 98/0¢ /R0 st o werdia
a9 TRIE SeledT S 203 ANl
Jueiear frmgiaiar * aamaRefa
frftg frspfan sreare” @ ofifs @
gFHI BT ATA  F[A o
reraradfyta faxia frsavfar

g

WTER srfergert
(3TaToeg=d 3fvg deeed atd st e (frareizom wiaw)
TgOTA, 20%& 3 Fram 2 el
wHETE g (3fean) ureege ferfireesan wmemeRT wet aervareRitat

3756 | qufier Ui
¢ | SR RO A wETET gree (3Tean) uraege fafies
R | HURE ORI TG T 0.06.2008
3 | s wifteRtonsiaria idRe VR | shut U - e
TATHT /AFeufhTn 31 3118
¥ | HIdRE SRS HiURe i@ i | TuR0THTAR00]ATE L YRR
[maifea afie sitesa waich

Place: Mumbai Date: 18/08/2022 Hon. Chairman / Secretary
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PUBLIC NOTICE

MR. NARASHINH VITHAL NABAR was Member of the “BHARAT
VAISHALI C H S LTD;” having address at Building No. 8, 90 Feet Road,
Pant Nagar, Ghatkopar - (East), Mumbai - 400075 and holding Flat No.
231, Second Floor in the building of the society. MR. NARASHINH
VITHAL NABAR died on 13/08/2007 without making any nomination.

The society hereby invites claims and objections from the heir or
heirs or other claimants/objector or objectors to the transfer of the shares
and interest of the deceased member in the capital/property of the society
within a period of 15 days from the publication of this notice, with copies of
such documents and other proofs in support of their claims/objections for
transfer of shares and interest of the deceased member in the
capital/property of the society. If no claims /objections are received within
the period prescribed above, the society shall be free to deal with the
shares and interest of the deceased member in the capital/property of the
society in such manner as is provided under the Bye-Laws of the society.
The claims/objections, if any, received by the society for transfer of shares
and interest of the deceased members in the capital/property of the
society shall be dealt with in the manner provided under the Bye-Laws of
the society. A copy of the registered Bye-Laws of the society is available
for inspection by the claimants/objectors, in the office of the society with
the Secretary of the society between 12.00 P.M. to 2.00 P.M. from the date
of publication of the notice till the date of expiry of its period.

For and on behalf of
Bharat Vaishali C. H. S. Ltd.
Hon. Secretary

Place: Mumbai
Date: 18-08-2022
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Gujarat: Awaiting
deportation, 6 ‘working' in US

AHMEDABAD: Adamant
on living the American dream
despite surviving a nightmare,
six illegal immigrants awaiting
deportation to India are learnt
to have taken up jobs in the
US unlawfully, said police
sources. These men, all from
north Gujarat, had nearly
drowned in the St Regis while
illegally crossing over to the
US in April. They were
rescued by the agencies of
Canada and the US from a
sinking boat.

Exempted from criminal
proceedings by a New York
district court and under
surveillance, they are set to be
deported to India. But while
that happens, they have
decided to work and earn in
the US despite not being

permitted to do so, said police
officials.

This was revealed when
the team of state police spoke
to the men's relatives who live
in Mehsana. "The uncle of one
of the six men under detention
told us that he and the others
started working and earning
even as they were waiting to
be deported to India," said an
officer of Gujarat police.
Another officer said that these
illegal immigrants have been
made to wear electronic ankle
or hand monitors (as an
alternative to incarceration) so
that their movements can be
tracked. Despite that, they
have managed to find work in
local stores.

"Kadu peherilidhu' (they
are wearing bracelets) is what

their relatives told us. They
also said that the men may
have found a loophole to avoid
detection,"” said an officer of
a state agency. The six men
were identified by the US
agencies as Amit Patel (22),
Dhruv Patel (22), Neel Patel
(19), Urvesh Patel (20),
Saavan Patel (19) and
Darshan Patel (21).

On April 28, Akwesasne
Mohawk police service notified
the St Regis Mohawk Tribal
police department about
intercepting a boat moving
from Canada towards the US
and rescuing six Gujaratis just
as they were about to drown
in the St Regis. All of them had
pleaded guilty to attempting to
enter the US illegally.

On May 24, New York's
Northern District court
exempted them from criminal
proceedings with an advice
that they should return to their
country and tell fellow
countrymen not to use illegal
means to travel to the US.
During the investigation of the
case, it has been revealed that
all the six men managed high
IELTS (International English
Language Testing System)
bands even as they did not
speak English and needed a
translator at the court to
understand the legal
proceedings.

21 injured as Gujarat transport
buses collide in Zalod taluka

VADODARA: At least 21
people were injured when two
state transport buses collided
head-on near Velpura in Zalod
taluka of Panchmabhal district
on Wednesday morning.

The incident took place
on the Zalod-Santrampur
highway when the driver of
one of the buses lost control
and ran into another bus
coming from the opposite
side. The driver cabins of both
the buses were badly mangled
due to the impact of the
accident. Residents of the
nearby villages and those
present near the accident spot
rushed to the aid of the
passengers of the buses.
Ambulances from the 108
emergency services were
pressed into action to take the
injured to government
hospitals and clinics nearby.

i 2] \ e
Police from the Zalod
and Sukhsar police stations
rushed to the village in wake
of the incident.

Sources said that one of
the buses was going from Pitol
to Santrampur while the other
was on its way to Dahod from
Prantij. At least 21 people
were injured when two state
transport buses collided head-
on near Velpura in Zalod
taluka of Panchmabhal district
on Wednesday morning.

The incident took place
on the Zalod-Santrampur
highway when the driver of
one of the buses lost control
and ran into another bus
coming from the opposite
side.

The driver cabins of both
the buses were badly mangled
due to the impact of the
accident.

MCap of

Ahmedabad: As the BSE
sensex reclaimed the 60,000-
mark, Gujarat Inc gained big
time too. The market cap of
some 16 Gujarat-based
corporates went up by Rs 6.57
lakh crore over a two-month
period from June 17 to August
17. The BSE sensex closed at
60,260.13 on Wednesday
against the low of 51,360.42
onJune 17, up 17.3% over a
two-month period. This was
the seventh consecutive day of
gains for the BSE sensex.

16 Guj cos up 6.57L cr in 2 months

Adani Group companies
witnessed the highest rise in
wealth during this period, led
by Adani Transmission (Rs
1.75 lakh crore), Adani Total
Gas (Rs 1.45 lakh crore),
Adani Enterprises (Rs 1.12
lakh crore), Adani Green
Energy (Rs 84,913 crore ),
Adani Power (Rs 45,743
crore) and Adani Ports and
Special Economic Zone (Rs
32,762 crore). Besides these,
pharma giants Sun
Pharmaceuticals and Zydus

Lifesciences too posted gains
worth Rs 30,430 crore and Rs
6,090.7 crore respectively.
Public sector undertaking,
Gujarat Fluorochemicals
Limited too posted Rs 11,477
crore of gains, as its stock rose
over two months. Hitesh
Somani, founder of a stock
broking firm, said, "Gujarat-
based companies have
performed well over the past
two months, showing good
earnings and stronger future
projections. Therefore, these

firms have lured investors.
Moreover, many of these
corporations enjoy monopoly
in their industrial sectors.
Adani Group companies have
seen sharp increases in stock
prices following better
financial performance.”
According to financial
analysts, market inflows are
driven by both local as well as
foreign portfolio investors.
"Consistent inflows from FPIs
was the main driving force
behind the rally in the

domestic market. The trend is
primarily attributed to the
resilience exhibited by the
Indian economy even as
inflation continues to plague
several developed markets
like Europe and US," said the
analyst on condition of
anonymity. Samir Gandhi,
director of another stock
broking firm said, "A lot has
changed in the Indian capital
markets in these last six
months, the major change
that caused a justified.

Gujarat high court notice over village’s
objection to Vapi dumping site
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AHMEDABAD:
Gujarat high court on
Wednesday issued a notice to
authorities over a PIL filed by
Chandor gram panchayat in
Valsad district. The petitioners
are protesting the creation of
a second solid waste dumpsite
for the Vapi municipality.

The village is
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sandwiched between
Damanganga river and the
industrial township of Vapi,
which is considered one of the
most polluted areas in the
state.

Presenting the case
before the court, petitioner’s
counsel R R Marshal said that
the village in Pardi taluka

comprises of tribal and
scheduled caste population.
The municipality has planned
a second dumping site here,
and had issued a notification
for land acquisition last year.
The village is already facing
problems because of the first
dumping site, which is
adjacent to the village. The
senior advocate submitted
that the Gujarat Pollution
Control Board (GPCB) has
issued a notice to Vapi
municipality for not managing
the existing dumping site
properly, and the villagers of
Chandor are at the receiving
end due to the negligence of
solid waste management
rules by the municipality. It
was argued that if Vapi town
wants to have another dump
site, it may create one on its
own land and not near
Chandor village.

Why no actionon 1.17L
lllegal constructions?

Ahmedabad: While the
civic body continues to
ruthlessly seal buildings that
do not have ‘Building Use’ (BU)
permission or demolish illegal
constructions, there are 1.17
lakh property owners whose
pleas to regularize illegal
construction under the impact
fee law, were rejected and
categorized as illegal by the
Ahmedabad Municipal
Corporation (AMC). These are
awaiting action for a decade
now.

In 2012, just ahead of
the state assembly elections,
the AMC had begun the
process of regularizing
buildings under the Gujarat
Regularization of
Unauthorized Development
Act, 2011, (GRUD Act) after
charging an ‘impact fee’.

The process saw 1.26

lakh illegal constructions being
regularized of the 2.43 lakh
property owners who applied
under act. The AMC collected
Rs 349.16 crore in impact
fees. The process was a
failure as 32% properties in
Ahmedabad city and 35% to
38% properties across urban
Gujarat do not have BU
permission yet and are illegal.

This is a clear indication
that illegal construction
continued even after the GRUD
Act. In the last six months, the
AMC sealed 4,151 property
units including 3,681
commercial units that had no
valid BU permits.

The AMC also
demolished illegal construction
on 8,73,695 square feet. Now,
just ahead of the state
assembly elections later this
year, the state urban

development department has
already given indications that
a new law to regularize
properties that do not have BU
permission is on its way.

AMC town planning
sources said, “Most of the
buildings sealed for not having
BU have come up in the last
two or three years, and action
is being taken against them.
Apart from this, action is also
being taken against those
without fire NOCs.”

Onwhy 1.17 lakh illegal
constructions have had not
action taken against them for
a decade, the official
admitted, “Under the impact
fee law, many did not submit
building plans showing their
illegal construction and in
some cases people did not
even appeal even after their
applications were rejected.”

Sort out stray cattle issue, Gujarat

CM
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GANDHINAGAR: Chief
minister Bhupendra Patel
directed officers of the urban
development department to
take strict action to keep stray
cattle away from roads and
public places.

The direction comes
after former deputy CM Nitin
Patel was injured by a stray
cow at Kadi town a few days
ago.This is perhaps the first
time the CM has directed
officials to ensure stringent
implementation of cattle
control laws, especially as the
government has been forced
to put into abeyance its new
cattle control law due to
widespread protests by cattle-
rearing communities.

Sources in the
government said although this
was not on the agenda of the
cabinet meeting, the CM took

up the matter and directed
officers to clamp down on
stray cattle.

"The CM issued
categorical directions that
cattle which have been
impounded in cities and towns
should not be returned to
owners but sent to cattle
pounds or shelters,” said a
source.

The Gujarat Cattle
Control (Keeping and Moving)
in Urban Areas Bill was passed
by the Gujarat assembly
earlier this year. The act
prescribes stringent fines for
cattle rearers if their cattle are
impounded while roaming on
the streets and in public
places. The new act also
prescribes imprisonment for
violators.

Members of cattle-
rearing communities were up

in arms against the law,
forcing the state government
to issue a statement that it will
put implementation of the law
in abeyance.

Under the new law,
cattle rearers will have to get
licences to keep cattle in the
eight major cities and 156
towns of the state.

The state government
repeatedly faced the ire of the
Gujarat high court over the
issue of stray cattle in cities.
However, despite the new act
being passed, the problem
persists in most cities.

Sources further said
that this is perhaps the first
time that impounded cattle will
not be released by municipal
corporations and
municipalities on the occasion
of Janmashtami. It has been
a practice to release
impounded cattle on
Janmashtami.

The CM also asked the
roads and buildings
department to expedite repair
of roads damaged by rain. The
issue of damaged roads had
dominated the public
discourse just ahead of the
2017 elections, forcing the BJP
to undertake repairs on a war
footing.

Sources said the CM
asked officers of the roads
and buildings department to
submit an action-taken report
to him at the earliest.

Bhupendra Patel tells officers

Ahmedabad records 123 new Covid cases

AHMEDABAD: The city
on Wednesday recorded 123
new Covid cases, taking the
active cases to 1,099. After
two days, the city did not
record any Covid patient's
death.

Across Gujarat, 383 new
cases were registered, taking
the active cases to 3,197. The
state recorded two deaths,
one each in Gandhinagar city
and Anand district.

Other cases included 73
in Vadodara city, 35 in Rajkot

city, 13 in Surat city, and 12 in
Gandhinagar city. The cases
showed a dip in almost all
cities and the state, which is
attributed by the experts to the
reduction in the number of
tests.

"The cases are high in
terms of their medical
representation in the
consulting rooms, but the
festivities and travels due to
holidays have resulted in a
reduction in testing," said a
city-based physician.

Gujarat in 24 hours
vaccinated 1,778 persons for
the first dose and 5,349 for the
second. In all, 5.43 crore have
been administered the first
and 5.38 crore the second
dose of Covid vaccines.

The state administered
booster doses to 21,830 senior
citizens, taking the total to
51.5 lakh. The state also
administered 1.85 lakh
booster doses to the 18-59
age group, taking the total to
70.88 lakh.

14 fishermen
rescued by
Indian Coast
Guard from
adrift boat off
Valsad coast

SURAT: In a rescue
operation undertaken in
extreme weather and sea
conditions Indian Coast Guard
team from Daman airlifted 14
fishermen from a fishing boat
Tulsi Devi off Valsad coast on
Wednesday.

The boat's engine had
failed on Tuesday within a few
hours of it sailing and flooding
in the boat was reported after
which ICG was tasked to
rescue.

Preliminary medical
examination of the fisherman
was done after bringing them
to Air Station Daman. The
fishermen were provided with
first aid treatment. They were
provided with refreshments
and their safety was conveyed
to their next of kin by ICG. The
fishermen were later handed
over to the officials of fisheries
department, Government of
Gujarat.

ICG launched a Chetak
helicopter from Daman for the
rescue of the fishermen.

"At about 11.31 am on
Wednesday ICG air station
Daman was tasked to render
rescue assistance to stranded
boat Tulsi Devi which had
sailed from Krishnapur fishing
harbour Valsad on August 16.
The boat reported engine
failure and flooding soon after
some time of sailing into the
sea," an ICG statement said.

"The increasing perilous
conditions with swell height of
5-6 meters, strong gusty winds
of 20-25 knots and sea state
5in the area precluded rescue
by ship or boats in the area.
At 11.46 am the helicopter
was launched and operating
close to the operational
maxima, braving the squally
weather and strong winds, the
aircraft arrived datum at 11.56
am," said ICG statement.

Man stops to
urinate, 'relieved'

of scooter

AHMEDABAD:
Kubernagar-resident Akshay
Panchal had to fight an eight-
year-long legal battle to get
insurance money for his two-
wheeler, which was stolen
when he stopped to relieve
himself by the roadside and
left the key in the ignition as
he got busy talking on his
mobile phone. Panchal's
scooter was stolen on May 24,
2014, while he was going to
Gandhinagar. Midway, he
stopped to relieve himself,
parked the vehicle on the side
of the road and left the key in
the ignition. Incidentally, he
was also talking on his phone.
When he returned, he found
his scooter stolen. He
approached Gandhinagar
police, who asked him to wait
for some time. When he did
not find his scooter, he lodged
an FIR on June 1 and
intimated the insurer of his
vehicle -ICICI Lombard
General Insurance Co Ltd.
When Akshay Panchal put
forth a claim for insurance
amount for his stolen scooter,
it was rejected on the ground
that he was late in filing police
complaint by eight days and
intimated the insurer 10 days
after the incident. Besides, he
was also accused of being
negligent for leaving the key
in the ignition of the scooter.
All these, the company said,
were in violation of the terms
of policy conditions and
therefor he was not eligible to
get the money. Panchal
approached the Consumer
Dispute Redressal
Commission, Ahmedabad
(Rural), which turned down his
complaint in July 2017 stating
that it was a breach of policy
condition on his part because
he informed the insurer late
approached the Gujarat State
Consumer Dispute Redressal
Commission and cited
authorities that say that
insurance companies should
not deny claim in case of
vehicle theft, if the incident is
genuine.

AAP not in race, real Gujarat poll battle
between Congress, BJP: Ashok Gehlot

VADODARA: Rajasthan
Chief Minister Ashok Gehlot on
Wednesday sought to
downplay the entry of Arvind
Kejriwal's Aam Aadmi Party
(AAP) into the Gujarat poll
arena and claimed the real
battle will be fought between
his party Congress and the
ruling BJP.

Expressing confidence
about the Congress winning
the Assembly polls due by the
year-end, he attacked the
Bharatiya Janata Party (BJP),
saying people have now
understood the "hollowness"
of the famed 'Gujarat Model'
of development.

Talking to reporters in
Vadodara, the senior Congress
observer for the Gujarat
Assembly elections said, "We
are not concerned about the
AAP's entry into Gujarat.
Though they have come, the
real battle will be between the
Congress and the BJP. The
Congress is very strong in
Gujarat and we will give a
tough fight this time. I will not
be surprised if the Congress
forms the next government."

AAP convener and Delhi
CM Arvind Kejriwal has been
frequently visiting Gujarat and
announcing pre-poll
"guarantees”. So far, he has
announced pre-poll promises

f

related to
education,
empowerment and tribals,
among others.

electricity,
women

Gehlot is on a two-day
Gujarat visit from Wednesday
during which he will hold
meetings with state Congress
leaders to review their
preparedness for the
upcoming Assembly polls. He
started his Gujarat tour from
Vadodara by holding a meeting
with party leaders from the
central Gujarat zone on
Wednesday morning. He then
reached Ahmedabad to hold
a meeting with north Gujarat
zone leaders. "Those who
used to talk about the Gujarat
Model have now become the
PM (referring to Narendra
Modi, who was earlier state
CM). People have now
understood the hollowness of
this Gujarat Model because all
their problems still persist.
This model is how exposed
and people want to now give
a chance to the Congress,"

FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)

| FOR THE ATTENTION OF THE STAKEHOLDERS OF KASATA HOMETECH (INDIA) PRIVATE LIMITED

1SN PARTICULARS

DETAILS

1. [Name of corporate debtor

KASATA HOMETECH (INDIA) PRIVATE LIMITED

2. | Date of incorporation of corporate debtor

20/07/2009

3. |Authority under which corporate debtor is
incorporated / registered

RoC-Mumbai

4. |Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U45202MH2009PTC194229

5. |Address of the registered office and
principal office (if any) of corporate debtor

Registered office: Shop No.5 Casa Blenca
Destination Architecture Plot No.45, Sector 11, Cbd
Belapur, Navi Mumbai, Maharashtra 400614 In

Principal Office: Site office, Kalg Nishag-Il, Gotri
Road, Vadodara, Gujarat-390021

6. | Date of closure of Insolvency Resolution
Process

05.08.2022

7. |Liquidation commencement date of
corporate debtor

05.08.2022

8. [Name and registration number of the

JUGRAJ SINGH BEDI
insolvency professional acting as liquidator| IBBI/IPA-001/IP-P00731/2017-18/11208

9. |Address and e-mail of the liquidator,

JSBA House, 1250 Ground Floor Mukherjee Nagar

as registered with the Board Delhi-110009  Email Id: jb@jsba.in
10.[Address and e-mail to be used for JSBA House, 1250 Ground Floor Mukherjee Nagar
correspondence with the liquidator Delhi-110009

Email Id: jb@jsba.in, irp.kasata21@gmail.com

11.|Last date for submission of claims

12.09.2022 (Hon’ble NCLT
05.08.2022 however the Liquidator received the order
copyon 13.08.2022)

ronounced order on

under section 33 of the Code.

againstitem No.10.

Place : Delhi
Date : 17.08.2022

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the
commencement of liquidation of the Kasata Hometech (India) Private Limited on 05.08.2022

The stakeholders of Kasata Hometech (India) Private Limited are hereby called upon to submit
their claims with proof on or before 12.09.2022, to the liquidator at the address mentioned

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

Name and signature of liquidator :
Jugraj Singh Bedi
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Keshabram Resident of 2596,
Ranchhod Nagar, Near Jain Temple,
Nanabazar, VV Nagar 388120.Ta &
Dist Anand Gujarat. | have changed
my Name From Chimmadevi to
Khimadevi Aria.

Affidavitdated on4.8.2022

A ast oadeddl {7’ G 3;’ Gujarat Narmada Valley Fertilizers and Chemicals Limited
(G GulRadlui \&\ ly (An 1SO 9001, 1SO 14001, ISO 45001 & ISO 50001 Certified Company)
. . o - Regd. Office: P.0.Narmadanagar - 392015, Dist.: Bharuch (Gujarat), India

53AHL A 84, || GNFC CIN: L24110GJ1976PLC002903 Website: www.gnfc.in
FHi Y5 615 g1 el OPEN TENDER NOTICE

E-Tend Estimated Work
AHBUAHS A5 || Name of the Work Value (ind. GST)
éc-{ 2;{8[‘% 3,{35 3@[3—“ 542199 Various miscellaneous civil work in Ammonia plant at Rs. 6.01 Lacs

GNFC, Bharuch.

At YR sl
21dl gdl. % U4 10

541281

Various civil work in Industrial Canteen Building and ISD
at GNFC, Bharuch plant.

Rs. 15.63 Lacs

ViU IRl FHRE

Construction of technician room (G+1) at Central

Q—\mzﬁq Qi 53 21 -l 542294 workshop at GNFC, Bharuch. Rs. 9.78 Lacs
a8 @'2& H"éﬂ‘{ﬁ 542785 |Miscellaneous civil work at corporate office buildingarea.| Rs. 6.5 Lacs
H Modification and renovation of toilet block at Boiler
-t AL BUAL 543436 [ o parnuch. Rs. 5.67 Lacs
Sdl. 2l AHIRMHL 543659 Miscellaneous Industrial painting work for GNFC Bharuch Rs. 49.56 L
GuRAd Sla AR plant Year 2022-23 Period Oct 2022 to June 2023. SR C
aar yull 54 909) ¢0 || Last date and time for receipt of bids for above tenders is 01.09.2022 upto 18:00 hrs
) N For E-Tender, please log on https://www.nprocure.com
UL AUSASI dAHY

Aot w sd ed.

Contact details :- E-mail id - bcparekh@gnfc.in, Phone no - 02642-203553/2970
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Slol: 05U—3EA3UE, ¥ d: subhan@bankofbaroda.com
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